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(b) Statement by Government
accepting the above Report.
(c) Statement giving .reasons
-or the delay in laying the papers
mentioned at (a) above. [Placed

in Library. See No. LT-45/91].

Iv. (a) Annual Report and  Ac-
counts of the Saha Institute of Nu-
clear  Physics, Calcutta, for the year
1989-90, together ~ with  the  Auditors'
Report on the Accounts.

> b) Statement by Government
accepting the above Report.

(c) Statement giving reasons for
the delay in laying the papers men-
tioned at (a) above. [Placed in

Library. See No. LT-44/91].

V. A copy (in English and Hindi)
of the Department of Atomic Energy
Notification G.S.R. No. 129, dated
the 2nd March, 1991, publishing the
Atomic Energy (Control of Irradi-
ation of  Food) Rules, 1990, under
sub-section (4) of section 30 of the
Atomic Energy Act, 1962, together
with a  statement giving reasons  for
the delay in laying the said notifi-
cation. [Placed in  Library. See No.
. LT-40/91].

VL. A copy each (in English and

Hindi) of the following Notifications
ol the Ministry of Personnel, Pub-
lic Grievances and Pensions (De-
partment of Personnel and Train-

ing), under sub-section (2) of  sec-
tion 3 of the All India Services Act.
1951:—

1) G.S.R. No. 56 dated the
26th January. 1991, publishing the

Indian Police Service (Pay) First
Amendment Rules, 1991

©) GSR. No. 57 dated 26th

January, 1991, publishing the All
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India Services (Death-cum-Re-
tirement Benefits) Amendment
Rules, 1991.

(3) G.SR. No. 101 dated 16th
February, 1991, publishing  the
Al] India  Services (Death-cum-
Retirement Benefits) Second
Amendment Rules, 1991.

“) G.S.R. No. 125() dated
the 5th March, 1991, publishing
the Indian Forest Service (Fixa-
tion of Cadre Strength) Amend-

ment Regulations, 1991.

(5) G.S.R. No. 126(E) dated
the 5th  March, 1991, publishing
the Ind’an Forest Service (Pay)
Amendment Rules, 1991.

(6) G.S.R. No. 240(E) dated
the 26th April, 1991, publishing
the Indian Police Service (Pay)
Second Amendment Rules, 1991.

(7) G.S.R. No. 246 dated the
13th  April, 1991, publishing the
Indian  Forest Service (Fixation
of Cadre Strength) (Second)
Amendment Regulations, 1991.

(8)G.S.R. No. 365 dated the
22nd  June. 1991. publishing the
Indian  Police  Service  (Fixation
of Cadre  Strength) Amendment
Regulations. 1991.

(9) G.S.R. No. 366 dated the
22nd  June, 1991, publishing the
Indian Police Service (Pay) Third
Amendment Rules, 1991.

(10) G.S.R. No. 226(E) dated
the 19th April, 1991, publishing
the Indian Police Service (Ap-
pointment by  Promotion)  First

Amendment Regulations, 1991.
[Placed in  Library. see No.
LT-41/91].

I.Notifieation of Ministry of Finance
(Department of Economic Affairs)

II. Notification of Industrial Develop-
ment Bank of India.
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[Shrimati Margaret Alva] sit (Second Amendment) Rules,
Notifications of the Ministry of 1991.
Finance  (Department of  Econo- [Placed in Library. See No. LT-
mic Affairs). 100/91].
SHRI A. G. KULKARNI (Maha-
THE MINISTER OF STATE IN rashtra) : Madam,... (Interruptions)..
THE MINISTRY OF FINANCE
(SHRI SHANTARAM POTDUKHE) SHRIMATI JAYANTHI NATA-
1 lay on the Table— RAJAN  (Tamil Nadu): Madam,...
(Interruptions) ...

I. A copy (in English and Hindi)

of the Ministry of Finance (De-
partment of Economic Affairs)
(Banking Division) Notification
G.S.R.  No. 1207(E), dated  the

26th December, 1988, publ-'shing the
Industrial Finance Corporation
(Amendment Rules, 1988, under
sub-section (3) of section 43 of the
Industrial ~ Finance  Corporation  Act,
1948. [Placed in Library. See No.
LT-104/91].

II. A copy (in Einglish and
Hindi) of the Industrial Develop-
ment Bank of Ind'a Notification No.
6583-RPD, dated the 10th Septem-
ber. 1990, publishing the Industrial
Development Bank of India Gene-
ral Regulations (Amendment) Re-
gulations 1990, under sub-section
(4) of section 37 of the Industrial
Develooment Bank of India  Act,
1964. [Placed in Library. See No.
LT-103/91].

II. A copy each (in English and

H'ndi) of the following Notifica-
tions of the Ministry of Finance
(Department  of  Economic  Affairs),

under sub-section (3) of section 15
of the Government Savings Banks
Act, 1873: —

(i) G.S.R. No. I191(E), dated
the 27th March 1991. publishing
the Post Office Time  Deposit
(Amendment) Rules, 1991.

(u) G.S.R. No. 190(E), dated
the 27th March, 1991. publishing
the Post Office Recurring Depo-

ptions)

SHRI DIPEN GHOSH (West Ben-
gal) : Madam,... (Interruptions) ...

SHRI V. NARAYANASAMY (Po-
ndicherry) : Madam,...  (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: Just

a minute, please... (Interruptions)...
Just a minute, please... (r-n.terru.p-

tions)... 1 have to allow Mr. Mathur
because that is a matter on which 1

gave an assurance to the House
(Interruptions)...!  must  allow  him
first...  (Interruptions). ..All of you,
please sit down... (Interruptions)...

THE DEPUTY CHAIRMAN: Mrs.
Satya Bahin, please sit down... (In-

terruptions) _ Mr. Pandey, don't

do that.. (Interruptions).. 1 have
some official business. Let me finish
that first... (Interruptions) .. No. 1

will not perm't any of you. This is
part of the Papers laid. So, all 01

you, take your seats.. (Interrup-
tions) .. .1 will allow you, but not
now... (Interruptions) .. .You see, I
gave an assurance... (Interrup-
tions) ...

-...ma' FaHr Y T FrE AT
T ur = feg a=e Ay e rei¥y
for ot gog ¥ 1 A e F 7
TR & T T, (FE™)
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ol g% dig ¥ v g
s ] § 19y & ...
(wrnrm) 0% faaz go &g,

(Interruptions).. Let me finish...
(Interruptions).. .Nothing will be allowed till
I finish this... (Interrup-tions)...

oY Y YT @Rine | we
v ¥ g oy § @ Se faww ¥
WRAE )

st wfly ware weT (ST
2IW) 3 &Y faw IgN AT R Ferlr o
A o A X T Y IR TR
§ 9q qua faxx it e A@ &Y
Wi oY | YR wwmt faar arfe
2 Wlm 1 w7 qandd fp 38w
g 7 v wge g v ey
T @+ T IEA Ja A qr ad
7., (sqgw) wg a5 qA
7R & q2A * wwv 5§ gLt 97

fea- & o =it ot fea- & v ox
g7 & A Fq ¥ AgM IO
g

st wa swhw wedw (SAv

) ¢ WEA GHH EARTm  faar
qT4 '

_ Jummfe s 48 StasTdr g
g F a4

SHRI SATYA PRAKASH MALAVIYA:
Madam, you had said the other day, "I will
ask the Minister to come out with a statement
tomorrow."

qg TUT w AT A § o

Frawwfa : 5% FFd off 3t
oy § W

First of all, there was so much of Zero
Hour hangama that nothing could be done
and then Shrimati Jayanthi Natarajan started
speaking. So, I did not want to stop her
speech and call Kesriji to come and give his

[ 18 JULY 1991 ]

on the Table 186

explanation.. I had given him permission to
go back saying that I would ask him to give
the explanation later. He is ready with it and
he will take the House into confidence now.
So, we shall take' up the Special Mentions.

SHRI A. G. KULKARNI: Madam, you
had permitted me ...(Interruptions)...

o WL qreidy : Fww, 20 T
Tt fovr fudw A @ §

SHRI A. G. KULKARNI: Madam, you
had permitted me ... (Interruptions) ...

THE DEPUTY CHAIRMAN: Just a
minute, please ...(Interruptions) ... All of you,
take your seats... (Interruptions) ...

...0® fyve gwdm gt oA

ifsq ) oF fame ogfd, mv @
qr fgv,; oY demrovar@E. .

Chairman Saheb has given permission for
some Special Mentions and those matters
which have been allowed for Special
Mentions, I won't allow them to be raised
during the Zero Hour ... (Interruptions)...

THE DEPUTY CHAIRMAN: Otherwise
there is no point in asking for Special
Mentions. (Interruptions)

The gold matter is also there. I will permit
you at that time. I know that the gold matter
is already permitted. I will ask you to speak.
(Interruptions)

sitwt oy wfier s (S 3w)
g & e ¥, ., (swwaw)

" gqgeafy: A gry FE ﬂéf
Lo : B

SHRI DIPEN GHOSH: Madam, Ihavea
submission.  (Interruptions)

THE DEPUTY CHAIRMAN: I will
permit. Okay? (Interruptions)
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5t ART g fag : (firé'r-) a3
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o,

1> WARY QT :  d4gs H
aa falees & 223 & Fm@wg «rfs
gifagr it 1 TF-qTeqre  fran
Ga‘ﬁ't, 5 TAAT I H Al Ay

Do g |a-d# v Ral i
rrq . (swama) AT AT
w57 | (ewam) L

Y %?—.ftfr AT AR 1 gfr.

(B4 9¢ §agEr 4 FT @ HI©
a‘f FraE wa gr, Fawt g7:fe7 frgq
AT L (swam)

T am not allowing.
will not go on record.

What you say

DR. RATNAKAR PANDEY:*

THE DEPUTY CHAIRMAN: I
said it very clearly that Special Men-
tions which the Chairman has per-
mitted. .. (Interruptions) If you want
to say anything, let the Members who
have taken pains to give a Special
Mention, have the privilege to raise it.
You cannot just get up and raise any
issue you like. Otherwise what is the
use of having Special = Mentions?
Please understand the difficulty...
(Interruptions)

SHRI V. NARAYANASAMY:
Madam, let me raise a very serious
matter. The assassins of Rajiv Gan-
dhi are in Delhi. The Government
is having a surveillance at the air-

“Not recorded.
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ports, but there are other routes
also which are (Interruptions)
Madam, i't is a very serious matter.
This report has come. (Interruptions)

SHRI A. G. KULKARNI: Madam...

THE DEPUTY CHAIRMAN: Your
matter has come as a Special Mention.
I will permit you at that time. Is it ,
about the Mandal Commission? (In-
terruptions) 1 will allow it. (Interrup-
tions) So you are recored. Now. don't
speak without my permission.

Let me organize the House, please.
Now, it is over.

SHRI V. NARAYANASAMY:
Madam, the assassins of Rajiv -Gandhi
are in Delhi.  (Interruptions) T want
the Home Minister to ...

THE DEPUTY CHAIRMAN:
The
Home Minister is not here.

SHRI V. NARAYANASAMY: I
want the Home Minister to sea] the

j  border sothat these people can-
be

arrested.  There are other escape
routes. They have to be vigilant.

THE DEPUTY CHAIRMAN: Please
take your seat.

SHRI V. NARAYANASAMY: They
have got vital  clues. They  arc the
prime suspects.

THE DEPUTY CHAIRMAN: Don't
repeat it again and again. I have

understood you. Please take your
seat.

SHRI V NARAYANASAMY: 1
want the Home Minister to be seri- ous...

THE DEPUTY CHAIRMAN: He is
not here.

SHRI V. NARAYANASAMY: I
want them to arrest these people im-
mediately. They are in Delhi today.
That is the press report.

THE DEPUTY CHAIRMAN: Yes,
Kesri ji.



